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                 FINAL ORDER NO. _50472/2019_ 

 
 

 JUSTICE DILIP GUPTA  
 

 
           This appeal is directed against the order dated 27 June, 2018 

passed by the Commissioner of Customs (Airport & General), New 

Delhi by which the order dated 31 May, 2018 suspending the 

customer broker license of the appellant was confirmed.  

2.    Learned counsel for the appellant has stated that the customer 

broker license of the appellant has now been revoked and, therefore, 

the appeal has been rendered infructuous.  
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(C/53355/2018)-DB 

 

 
 

3.    The appeal is, therefore, dismissed as having been rendered 

infructuous.   

                       (Dictated and pronounced in the open Court) 
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